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-Central Adrriii n i st rat i ve Tribunal
Principal Bench

O.A. No. 1995 of 1998

New Delhi , dated this the 14th October, 1998

HON'BLE MR. S.R.-ADIGE, VICE CHAIRMAN (A)
^; T.

J  S/Shri

1 . Manoj S/o Shri. Cm Prakash
2. ;;§^rC;taj Al l S/o Shri Bui aki Din
3.J:j^fesh S/o Shri Ram K i shan
4. Barkat AM S/o Shri Bu I ak i Deen
5. Mahfug AM' S/o Ahmad Khan
6. Narender Singh S/o"Shri Murari Lai
7. Subhash S/o Shri Ssunehari Lai
8. Safful.S/o Shri Manphul Khan

■"9. Navin /o.Shri Rameshwar
10. AyjS? Nussa i n S/o Shri Sarajjudin Khan
11 . -Mdh .. . Ayub S/O Shri Abdul Maz i d
12. Rajesh S/o Sh.r i Ram K i shan
la.^ubhash Chand S/o Shri Biru Ram -■
14. Bhagirath S/o Shri" Mohan Lai

"^15. Naresh S/o Shri Prem. Kumar , .
16. Mukht-iar Hani.f S/o Shri Mohd. Umar

.  17. Arsad Mohd. S/o Samsudin ^ "
18. Firoz Khan S/o Shri Mohd. Umar

;  19 Sabir S/o Shr MB^Sri-r Ahmad
20. Firozkhan S/o'Shr^i Samssher AM
21 . Raj inder S/o ^.Shr i " D ."b . Chaturvedi
22. Afroz.Kha S/d Shrj Mahmood Khan

;  -23. Harmeet Singh S/q Shri Narender Singh
■ ; • 24. Shiv Pujan S/oShrj- Gaya Yadav,

25 . Har i kesh ,S/p:'^h:n-.i Tr i bhuvan Tr i path i
■  26. Rajesh S/oShr i ' Premj i

• 27. Shaukat AM 9'/o Shr i , Sa I amudd i n
28. Mohd.' Hani f S/o Shr i Peer Baksh
Al I are paroel porters ■ • • • App1 icants

(By.J^dvocate: Shri Yogesh Sharma)

. ' ■ ' Versus

1 . Union. bf India through
t he .Se*cretary,
Ministry of Rai lways,
New DeI hi .

2. The General Manager,
Northern Rai lway,
Baroda House, New Delhi .

3. The DivI . Rai lway Manager,
Northern Rai I way, Bikaner Div.
B i kaner. -

4. M/s Maruti Handlers,
Rai lway Handl ing Contractor,
V DIO, Hudco quarters,.
Jai Narain Vyas Colony,
Bikaner, Rajasthan. . . . . Respondents



(2) 4^^
ORDER (Oral ")

BY HON'BLE MR. S.R AD IGE. VICE CHAIRMAN (

App I I c.an^-^s pray for a direction to

respondents to grant them the same rel iefs as has

■been granted by the Hon'bIe Supreme Court in WP

by their order dated 15.4.91 and in WP
No. 507/92 dated 9.5.95.

V

■4:

2. Appl icant's counsel Shri Sharmar, states
that appl icants' representation dated-7.4.98 (Ann.
A-7) sti l l rema insundisposedof.

'  dispose of this 0. A. with a
direct ion' tp respondents - to dispose of the
aforesaid ffeprespntat^on dated 7.4.98 in
accordance With rules -and i nst ruct i ons^ahd in the
background of the aforesaid ruI ings^to the extent
^thatthe same are appl icable to the facts; and
circumstances of. the present case^ by a detai led,
speaking and reasoned order under intimat ion to
Appl icant N0..I as a ^©Pr-esentat i other
appi icphts^ within four months from tfP::date of
receipt; of a copy of this order. No costs. •

fo^ I
(S.R. Xdigfe)

V i ce Cha i rman-(A)

/GK/


